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MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

NOTIFICATION 

New Delhi, the 28th February, 2008 

G.S.R. 116(E).— In exercise of the powers conferred 
by clause (g) of sub-section (2) of Section 60, read with 
Section 198 andjdaus^(a)ofju^^ 
of the Railways Act, 1989 (24 of 1989), the Central Govern­
ment hereby makes the following rules further to amend 
the Indian Railways (Open Lines) General Rules, 1976, 
namely:— 

1. Short title and commencement—-(1) These rules 
may be called the Indian Railways (Open Lines) General 
(Amendment) Rules, 2008. 

(2) They shall come into force on the date of their 
publication in the Official Gazette. 

2. Amendment of Rule 3.52.—In the Indian Railways 
(Open Lines) General Rules, 1976 (hereinafter referred to as 
the said rules), in rule 3.52, after sub-rule (3), the following 
sub-rule shall be inserted, namely:— 

"(4) Red of green light referred to in sub-rule (3) shall 
be either a static or flashing type.". 

3. Amendment of Rule 3.66.— For rale 3.66 of the 
said rules the following rule shall be substituted, namely:— 

"3.66. Use of flare signals.—When it becomes 
necessary to protect an obstruction in a block section and 

a flashing hand signal is not provided, a flare signal may be* 
used, as prescribed by special instructions, while trie railway 
servant proceeds to place detonators.". 

[F.No.2001/Safety(A&R)/19/2] 

V. N. MATHUR, Member Traffic & Ex-Officio Secy. 

Foot Note.—The Indian Railways (Open Lines) General 
Rules, 1976 vide number G.S.R. 445(E), dated 
the 22nd October,1980 were published in the 
Gazette of India, dated the 21 st My, 1981 and 
subsequently amended vide numbers :— 

(1) G.S.R. 320, dated the 16th April, 1983 

(2) G.S.R. 352, dated the 30th April, 1983 

(3) G.S.R. 514(E), dated the 27th June, 1983 

(4) G.S.R. 476(E), dated the 28th June, 1984 

(5) G.S.R. 245, dated the 23rd May, 1992 

(6) G.S.R. 83, dated the 17th February, 1996 

(7) G.S.R. 101, dated the 23rd May, 1998 

(8) G.S.R. 47, dated the 13th February, 1999 

(9) G.S.R. 213(E), dated the ISthMarch, 1999 

(10) G.S.R 283(E), datedthe 26th April, 1999 

(11). G.S.R. 581(E), datedthe 3rd July, 2000 

(12) G.S.R. 708(E), dated the 6th September, 2000 

(13) G.S.R. 852(E), datedthe 8thNovember, 2000 

(14) G.S.R. 893(E), datedthe 24thNovember, 2000 

(15) G.S.R. 913(E), datedthe 12thDecember,2000 

(16) G.S.R. 394(E), datedthe 31st May, 2002 

(17) G.S.R 842(E), dated the 27th December, 2002 

(18) G.S.R. 221(E), dated the 19m April, 2006 

(19) G.S.R. 476(E) datedthe 11th August, 2006 

(20) G.S.R. 477(E) dated the 1 ft August, 2006 

(21) G.S.R 311(E) datedthe 26th April 2007, and 

(22) G.S.R. 694(E) datedthe 7th November, 2007. 
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